FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

IDEA BUILDERS PRIVATE LIMITED
OPERATING IN REAL ESTATE AT RAJ NAGAR EXTENSION, GHAZIABAD

(Under sub-regulation (1) of regulation 36 A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

section 25(2)(h) of the Code is available
at URL:

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with | Idea Builders Private Limited
PAN & CIN/ LLP No. PAN: AACCI4805N
CIN: U70109DIL.2010PTC211224
1. Address of the registered office C-294, Ist Floor, Nr. Park Vivek Vihar,
East Delhi, New Delhi, Delhi, India,
110095

2. URI. of website N/A

3. Details of place where majority of fixed Khasra No 998, Village Noor Nagar, Raj
assets are located Nagar Extension, Ghaziabad, Uttar

Pradesh

4. Installed capacity of main products/ N.A.
services

5 Quantity and value of main products/ N.A.
services sold in last financial year

6. Number of employees/ workmen N.A.

7. Further details including last available This information is accessible through the
financial statements (with schedules) of RP. To obtain the necessary documents,
two years, lists of creditors are available | please send an email request to the email
at URL: address provided below at S.No. 16

8. Eligibility for resolution applicants under 1. Minimum Net Worth Rs. 10 Crore

(Individual or with consgortium)

2. Turnover : Rs. 50 Crore

3. Experience- 5 Years of experience
managing housing projects with a
demonstrated track record of
completing projects of at least 100
units.

4. Sound Financial Position criteria:
Positive Cash Flow in the past 3
profitable years.

5. Refundable Security Deposit to be
received along with EOIL Rs.
5,00,000/-

6. Performance Security on approval
of Resolution Plan by CoC:
Minimum Rs. 2.5 Crore.

Other terms as per EOI process
documents




Last date for receipt of expression of 01-03-2026
interest

10.

Date of issue of provisional list of 11-03-2026
prospective resolution applicants

11.

Last date for submission of objections to | 16-03-2026
provisional list

12.

Date of issue of final list of prospective 26-03-2026
resolution applicants

13.

Date of issue of information 31-03-2026
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants

14.

T.ast date for submission of resolution 30-04-2026
plans

15.

Process email id to submit Expression of | cirp.ideabuilderspli@gmail.com
Interest

16.

Details of the corporate debtor’s Not Registered Yet
registration status as MSME

Note: CIRP Period expiring on 15.02.2026, Hence necessary application being filed before
Hon’ble Adjudicating Authority, seeking extension of CIRP Period.

(ol

Prabhakar Kumar

Resolution Professional
IBBI/IPA-002/IP-N0O0774/2018-2019/12373

AFA Valid up to 31-Dec 2026

Regd Add: B-5/41, Ground Floor, Vivekanand Apartment,
Sector 8, Rohini, NCT of Delhi - 110085

For Idea Builders Private Limited

Date: 14.02.2026
Place: New Delhi
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INTEGRA CAPITAL LIMITED '
{Formerly known as Integra Capltal Management Limited)
CIN No. L743990L1900PLCO40042 | GET TIN-OFAAACISZBF2EX
Reqgd. OMfice: 32, Regal Buliding, Sansad Marg, New Delhi-110001 & VL s FINAN c E LIMITED e A A
EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTHS ENDED 31% DECEMBER, 2025 VLS : : : ol L e T b .
{Amount In Rs, Lakhs) Regd. Office: - Ground Floor, 90, Okhla Industrial Estate, Phase-lll, New Delhi-110020 s Sifthpr
5 Quarter Ended | Quarier Ended | Year Ended . CIN: L65310DL19B6PLCOZ3129 o | 3 I’.'Ié::;h; ﬁnrrispé:dln "r'eartln Diate
ke Particulars 31.12.2026 | 31.12.2024 | 31.03.2025 E-mail; vis@vlsfinance.com, Website: www.vlsfinance.com Ph: 011-4665 6666 arlicutars 39.12.2025 [in provious yaar| |
Sttt ] i 52 B i UNAUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS gl PRI
1 Total Income from Operations (MNet) 105.97 {2947} 29.53 FDH THE ﬂ“ﬁ.HTEH AHD NI"E MHHTHS EH“ED DEEEMEEH 31 | 2“25 'i'mimfmﬁ-ﬁ' :ﬁj—“'mjm”gg’_""'mjﬁﬂi “‘“"a‘mr
: : ; “REY o o , _ 7|l ! [Loks) For The peeod (befors
< |l Fruf.rt rem Drﬂ'nm:-'r Achivities atter Tax : L _ED (.05) Bt In compliance with Regulation 33 of Securitias and Exchange Board of India {Listing Obligations and Disclosure Requirements) Tﬁ,'Emm.;nnf;.n'.';‘,-.fr |3'?;L-:=,l ;:r!j..?m,,. Hems| 38,37 153 44 BIR.45
4 | Met Profil for the Parniod after Tax {after Exceptianal tems) 54.50 130.05) 23431 | Regulations, 2015 ("SEBI Listing Reulations™), the Board of Directors of VLS Finance Limited |"the Company") atits meeting held |  [3[ProftffLoss] for the penod before tax \
a T anital (Eac e i T T T, : ] ; ; . (after Exceplional andlor Exiraordinary itema) G638 37 BAZ A4 B2E.45
Paid up Equity Shara Capital (Face Valua per Share is Rs.10) 470.28 70.28 0.28 on Friday, February 13, 2026 has approved tha Unaudited Standalons and Consalidated Financial Results of the Company, for the Z[Net Proliv|Loss for fhe period A7E O TEE 14 E1030
5 |Reserves excluding Revaluation reserve - - =] 17.10 quarter and mine months ended December 31, 2025, B T.-E'Iai G::appregeer_.?"-?l Incama Iu:_lc lha -”:j'-iud - - S04
§ |Earning Per Share (EPS) (of Bs. 10/- each (Not Annuakised)) The said results along with Limited Review Reports on these Results issued by M/s Apiwal & Associates, Statutory Auditors of the [a;?g‘:f;i':;"i.,,; “é;ﬁgi“gﬁﬁfemﬁﬁﬂm S e '
; ; : - ; italile on the website of the Company at hitps:!'www visfinance.comfinancial-results! and submitted for Income [after tax] e P
{a) Basic and Diluted EPS (before exceptional lems (In Bs.)) 1.38 {0.64) .50 Company, are avai ot . : - :
(b B and Diluted EPS (AfteF sciictional Ilams (n Rs) s (0,64} b dissamination to the concerned Stock Exchanges ia. BSE Ltd., National Stock Exchange of India Ltd. and The Cakcutta Stack | |° Fjﬂ'gﬂ?ﬁfr?‘:guﬁ',:a;ﬁﬂ'ﬂ i RN Taballem Whsliel]  Vilelizh
~I L Lol - - : = Exchange Ltd. a1 their respective websites, 7|Resarve sxciuding revaustion
Hole : The above is an extract of the detalled formal of guartarly financial results filed with the stock exchangs under In nump!;Iiian[:e with Hequt::mn-ﬂ of SEBI Listing Regulations, it is hereby notified that the same can also be accessed by scanning Resarves as per balance shest of
regulation 33 of [Listing Obligation and Disclosure Reguirement) Regulation, 2015, The full format of the Quarterly : ; _ . —JErgyIouE greouniing _'-'.E,E!'_I

Financial Results are available on the Stock Exchange Website, www.bse.Indla.com and on the company's website, the following Quick Response {OR) code: E s TIF W"E i ﬁﬂlr"Lr:.?-mﬁ:-ﬁ'ﬁj.ﬁiumug
k¥ 3 ‘;-‘":]'!?‘ il 175 5,84 545
For Integra Capital Limited TR R T ; o A e £ : Hen
: ’ o fat VLS Finance Limited b} - Giluled 425 B84 545

(Formerly known as s o
: i " I EGMENT REPORTING
Integra Capital Management Limited) ..H": S '?‘ T R!:m.uﬂ

Sd/- et B 5.K. Agarwal a} Sagmant-NEFC 207 &8 0 8 499.23
Tarun Vohra Date : February 13, 2026 o s .; Managing Director E’I ﬁﬁg-’?;{g;ﬁe‘al Expn - = =

E:ﬂ f :‘:";;_‘E';i;é& E'fu"ﬁ“'"ﬂnﬂﬁ?é Place : Mew Dedhi i DIN: 00106763 Towl 207,66 w893 49823

ed - 14.02, [ aza: Infer Seqment Rewarus : - .
Motice of special Window for Re-lodgement of Transfer Requests of Physical Shares _|Gross Revenue AR 305 93 2595923
NAM SECURITIES LIMITED ciN: L74898DL1994PLC350531 tn accardanca with SEBI Circular No. SEBIHO/38/13/1 1212026 - MIRSD-POD/|3750/2026 dated January 30, 2026, naticetothe | |7 |3 Sament SBFC §18.37 pdd4|  a2eag
Registerad Office:213, Arunachal B_uildlng, 19, Barakhamba Road, New Delhi-110001 shareholders of VLS Finance Limdted is hereby given that the Company has opened a special window for Transfer and bi Seqment- '}33' Estale : : :
Email Id: info@namsecurities.in, Websita: www.namsecurities.in Dematenialisation of Physical Securities, which were soldipurchased prior ta April 01, 2018 including cazes which were rejected, %rnflln‘Lﬂ-zs Before Tax G40 41 [EREE AZE 40
Extract of Unaudited Financial Result for Quarter Ended 31st December, 2025 (Rs.in Lacs) retumed ool auEndIEE! e Ay ml? azumentenatherilie Tnaxaiwindow will e opurtoc s pariod 1 sne yoar frem. | 1 Ef ?;:Lnimgg: 19,131.84 1833717 | 19.131.54
Eor the Hine months February 05, 2026, till February 04, 2027. It is to be noted that the person lodging the requests should interalia have the share b} Segment- Real Estale : - :
51, PARTICULARS F“r_th“ Quarter Ended For the Year Ended certificates and the transfer deed executed prior 1o April 01, 2013 in original, falling which the request will not be processed. The %ﬁj TYETHTY TRET AT BT RET ]
Ho. Far the Perlad 311235 | 300028 |3112.2024) 319225 | 31122024 31.03.2025 transfarred seceritias will ba cradited to the transferee in demat mode only upan approval after submission of complete documants | [T{Segment Liablites
I Unawdited | Unaudided Unaiadted | Unaudibed Linasdided Audied . ¥ THs r i - ¥ &l sprnEni-NEFL 1 B54.03 1 518,50 1,554 103
Tetal Incoma from Operations o666 | mac6El 113847 710,08 #1068 B5 =TT 1 which shall be subject to verification of the same by RTA{Company and shall be under lock in for & period of one year from the date of I‘;; Sgl‘ll.:l'ﬂl-. Beal Extats R i :
7 That I‘-'m'ul-".Ln;ssl :.m[um. 5;3;: Rl Exracloral 533 22'% T80 5[".,5 m'.,; -:;F.Eﬁ ragistration of transfor. A copy of the aforesaid circular detailing the conditions can be assessed from website of the Company at " ' T LI : i e TR e
otk il L nnn b ¥ T ; : if s e Al ' ofal Liakilities at, 218 aad,
Alar Extraardinary flems -Afer Exceptional https:Jlwww.visfinance.coml ) r ' : . , . y Motes:-
lor Extraardinary dems) 813 29 B 11 85 50 78 RG.AT 4789 All the 1m:estur :' Transtaree who wish 10 avail II!m opportumity shall F:!n rnquq‘eri to :..ul:!m:t the [:ucurlnenl:s as listed in the fur!:ular to 1 ;"Dt sé,.;;:: fllmlﬂlﬂ.?nﬂ H‘;:”: I:;T ;:!;T &.gémﬂ qu.;;.;d -'.'Easaa P—“fg??ﬁ;iﬁf ;—.m EI:‘II'IEIrllng'IE"!I?II;jIE.‘I\'-Eﬂ

3 | Net Profitlloss) afer Tax -Befors Exceptional &or 533 1E BE gaa| 3676 | £4 97 35 BB Eumpnnl.rsﬁeglslr_nr and Trﬂmfg A_genl. IHTAI!.F. RCMC Ehare_ﬁeglatrﬁr Private Limited, B-25)1 Frst Hoor, Okhla Industrial Area 1hnzanag e B s - e e bbb
Exxtranrdinary #iems -After Exceptional Phasa I, New Delli-1 10020, Email: invastor services@remedelhi.com, Phone Nog, 011 - 26387320-21, 35020465-66. 2. The Limited Review of the results has bean completed by the Stalutory Auditors of the Company
ior Extraardinary fems 533 1666 9.8 18 TR 54 17 15 66 | I-'l.-[J[]Ele-tI] mﬂmhelrs for updating PAN and other details ('KYC' details} in ranrds of the Company. . 3, :.Emf';ﬂnl_é:déi?, ;MDLEL';IIIEI;I#EIE;L?HEPEQ 1_|: .?dﬁ'?asg]aﬂ {.;a3 l;ﬁlfl'::pﬂra'.irlg Sagment”. tha Company has twa

4 | Equity Paid-up Share Capital 5120 | 539200 5820 535,20 530 20 £30.20) ElE!iI vide its mail to all Registrar :and Share 'Il'ranslar Agents ("RTA’s) on 23.01.2024, has dl!_'-l?-l:lE'[E Hltﬂt Hf_TEI' 151 Agpril IEUE‘L 4. IFEE&.:qr:c:.n-iEra:a s.:llﬂgé%n m.:‘ll_.aslﬂ'.? 'Les:seg‘_legfg_-cll:f 1 April 2019 .?js-rqniﬁn by the ”ﬁﬂi:'"!"

5 |Reservesiexcl. Rev. Reserve) as shown in the |:||1.I|d.un|:|.ln the siuamlm]dprs, helding shares in LhFﬂm. who have not updatad all the m#urr_rr&tmn Viz. .PﬂN..EhDIEE l_lf 3019, 'i',‘gr,ﬁ; i ot e vl il Rl L,.ﬁ”ﬁ;?ﬁ;";m“fa.ﬂ'
Auded Balance Shael of the Brev, year 54583 Nomination, Contact Details, phoneimobile number, email address, postal address, bank account details and speciman signature in : ;ul-?r-al lmafal Dr-" the E'uﬁtb-:-‘ 1re:cuzfer'- r:-Jarter- il .

B | Earnings Per Sham [EPS) balors extraordinary tems] the records of the Company, will be paid through electronic mode only after updation of above details in the records of the Company. 9y ETEE. NG IO, TI% RN RO e TR R *’ﬁ;:ﬁ;ﬁﬁ;ﬂ;apw Limitad
Basic 12 0.1 018 07z 100 0.66 Thus, post 15t Apnl 2024, the Company had not been remitting any dividend, on the shares on which above details were not Mintak hrsé':rl;
Diutad 0.12 031 .13 072 1.00 066 registered in the records of the Company. Hence, we reguest you to provide/update all your KYC details mentioned above in ana-:u :&H _— mrt'ﬁ?ﬁlﬂgnmnﬂn{

Notes:-1) The above Is an extract of the detailed format of Un-audited Financial Resulis for the Quarter ended 3151 Decamber, 2025 filed with prescribed forms i.e. 1SR-1, ISR-Z, F::H-‘Eﬂ of 15R-3, a'.ra-illahle at wehsite of the Company at hittps:/iwww.vistinance.com/kyel. The e g -
B5E under Regn. 33 of 3EBI (LODR) Regulation 2015, The full format of the Q. endad 315t December, 2025 are available on the websites of said forms can be sent to the RTA viz. RUMC Share Registry Private Limited or to the Company at the addresses mentioned below,

B5E [www.bseindia.com} & on Co.'s websils {waw ramsecunbas.in} which would also facilitate timely communications by the Company to the member:
2} The abave Financial Rasults have been reviawad by the Audit Commitless subsequently appraved by Baard of Direclors al ils meeting hald on - = — — o r
Fabruary 14, 2005 Company's address: Registrar & Share Transfer Agent's address: FORM G
Y I INVITATION FOR EXPRESSION OF INTEREST FOR
E]q,g;ll@ VLS FINANCE LIMITED Mis. RCMC Share Registry Put. Limited IDEA BUILDERS PRIVATE LIMITED
= P ’ Regd, Office: - Ground Floor, 90, Okhla Industrial Estate,  |B-25/1 First Floor, Okhla Industrial Ares Phase I, OPERATING IN REAL ESTATE AT RAJ NAGAR EXTENSION, GHAZIABAD
B . For: Nam Securities Limited | | |Phase-IIl, New Delhi-110020 New Dethi-110 020 T L e L e
=T d 3d- E-mail: vis@vlsfinance.com Email: investor.senices@remedel,com bl LRl L At ARt L L e R i b L DAl
= (Kiran Goyal) e et : ' . el RELEVANT PARTICULARS
Place: New Dalhi @ :I‘ r 3 DIM: 00503357 Wabsite: www.visfinance.com Website: www.remedalhi.com 1. |Hame of the compargia debsor gang with PAN | kdes Bullders Private Limied
x r ] : : = = : 1
OFFICE OF THE RECOVERY OFFICER Ths "_“Em:?;dh““’]gﬂ Ishﬂf“"['l‘ E|Ed“i"i'ﬁlg made are requested for atoresaid reasons to contact theic depository participant for | 12 [&atross of the registersd offics C-294, i, . Pk Viek Vi st Dol
updatin atails, if notupdated already. gw Dadrs. Delhi, India. 1
DEBTS REGOVERY TRIBUNAL-1, DELHI, Tr|J1' : | is intended t : h out t thvswhﬂwld to update their KYC, bank mandates, Nominee and cantact information | |- {Hos tashsss (1A
4th FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET, NEW DELHI - 110001 SRR o T TR IR e shedod bl Bl Bt b UL AL o Bl il ARl 4| Details of place whare majority of fund Khazra No 958, Village Noar Nagar, Faj Nagar
s ALE PROGL AM AT'ON interalia to prevent their shares from being transferred to the Investor Education and Protection Fund {IEFF) in future and la | |assets ars ncated Extaresion Ghaziahad: Uitk Pradadh
i icati 5. |Installed capacky of main products services [N A,
TR.C. No.1713/2022 tacilitate seamless communication from the Company to the membars. MO ‘.a;iu T pE no
PUNJAB NATIONAL BANK (e-0BC) Vs. MANJIT KUMAR AND ANR. I L S
PROCLAMATION OF SALE UNDER RULE 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH B, [Further detas Inciuding st availaie This B malion i3 acopgesbie through the AP, T
THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993. — financial stabernants (with schodoles) al baea | obiain Ihe nocessary documents, please £2nd an
(CD1) MANJIT KUMAR (SINCE DECEASED), REPRESENTED THROUGH LEGAL HEIRS: . ' F':'I %!AE ADITYA BIRLA CAPITAL LIMITED years. bsts af crackars are avallable at URL: | emal request to the emad address provided below
i ’ . : . ™ Registered Office : Indian Rayon Compound, Veraval, Gujarat-362266. jat 3 Mo 16
g:z)ﬂgﬁv\slxm';%ﬁugr‘:go(wgg |? AEFIEAR;IFEM?P |2|J|\|/T AJI_E/;A1F\;£)1,918/?9A821 é&i,l\sll;\l”XG'\l AI\I-S ?(I}\’RK(SAF BO /_{_GB: ?\IE,V'\\; E\EVL%EhTBSAgOOS PROTECTING INVESTING FINANCING ADvising  Corporate Office : R-Tech Park, 12th Floor, Nirlon Complex, off Western Expressway, Goregoan East -Mumbai - 400063. u. ngﬁlllﬁ; L%[?Eﬂlllr%ﬁ EHEIEE"E 'Jﬂuﬂ;r 1 el |"-'|Ifl|fl"l-l1-'l" tet Worth Rs. 10 Crare (individual ar
’ - ’ y ’ - SRENON Lo ._‘!I: of the Codle |5 availabie & Wl COnSorTImj
(iii) SHWETA TALWAR W/O AMIT TALWAR (DAUGHTER OF LATE MANJIT KUMAR), B-283, LALAACHINATARAM MARG, DEMAND NOTICE LAL 2 Turnover - Rs 50 Crare
DERAWAL NAGAR. MODEL TOWN. DELHI-110009 UNDER SEC 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY 3. Bwperience- 5 Years of opEisnce managing
iv) RUKMANI AN P:ND WION AKUL ANAND. ClO SUMAN ANAND. (DAUGHTER OF LATE MANJIT KUMAR). 1/4981-A2 INTEREST ACT, 2002 (“THE ACT") READ WITH RULE 3 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“THE RULES") housing projects with @ demonstrated track ecord
(iv) ’ ) ne On account of the amalgamation between Aditya Birla Finance Ltd. and Aditya Birla Capital Ltd. vide the Scheme of Amalgamation dated o compleling prajects of af iast 1040 wnis
SHIVNAGAR, KAROLBAGH, NEW DELHI-110005 11.03.2024 duly recorded in the Order passed by the National Company Law Tribunal - Ahmedabad on 24.03.2025, all SARFAES| actions 4. Sound Financial Position critéria: Posilhve Cash
(v) RAJNI ANAND (UNMARRIED DAUGHTER OF LATE MANJIT KUMAR) 1/4981-A2, SHIV NAGAR KAROL BAGH, Ieunrlrzfltgeadmt;ileﬁdégyripzlrﬁ? Finance Ltd. in relation to the mortgaged property mentioned, stands transferred to Aditya Birla Capital Itd., the Irluwﬁlg_j:,cz:; E;ﬂllatgu:;::lrlsm PO
. [ 3 | o 5 L I 3
NEW DELHI-110005 Accordingly the undersigned being the Authorized officer of Aditya Birla Capital Limited (ABCL) under the Act and in exercise of powers along with EQL: Rs !?.{]E.UEIH-'-
(CD2) M/S SHIVANI JEWELLERS, 2736-B, AIMAL KHAN ROAD, KAROL BAGH, NEW DELHI-110005 ALSO AT: 1/4981-A2, SHIV ?canfer_redbunder Se(ct)icin 13(12%h0f the Actt readtyvithc}he tFEuIe 3, iss#ed Detma?d) Ngtt'ilqe((s;% l:inderfSectit%n 1dB$2) ?f the.A::t,fct%IIing 'Lépont.the B Performance Securily o spprovel of
NAGAR. KAROL BAGH. NEW DELHI-110005 ollowing borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said notice. Resoiufion Plan by Cat: Minimum Bs. 2 5 Crore
’ ’ o . . . The undersigned reasonably believes that borrower(s) is/are avoiding the service of the demand notice(s), therefore the service of notice

1. Whereas Transfer Recovery Certificate No. 1713/2022 in O. A. No. 272/2000 drawn by the Presiding Officer, Debts Recovery is being effe%ted by affixatioyn and publication as per(R)meS_ The Comé’ms of demand notice(s) are extract(eé herein below: ENFTTE M T [ T AT g:h%%?%'ﬁ per EQI process documents

Tribunal-Ill, Delhi for the recovery of a sum of Rs.92079443.00 together with costs and future interest @ 18.36% p. a. with RWB%?_nne%t'il{m gvoitg thefabOV?ﬁ Ngtitce i?t?lereby givten, once a/gaitnﬁ to the Sétlid §°”;°¥,V?{'S / L%gélil Heir(s) /tLtf]gal Represtentative(S) to pay fo i :f:‘:ﬂ e Ll e
IR : OTH H : : o , WIthIn ays rrom the aate o e respective Notice/s, the amount Inaicate erein pelow agains elr respective names, togetner " ML ¥ ! s

qyarterly rests, from the date of filing on.A. i.e. 01/06/2000 till its realization along with cost from the Certificate debtors together with further interes¥[ as detailed below frompthe respective dates mentioned below in column %d) Hl the datg of payment ang o prospactie resalution appiicants ;

with costs and charges as per recovery certificate realisation, read with the loan agreement and other documents / writings, if any, executed by the said Borrower's. As security for due 12 |Last dals for submission of obpcions o 16-0-20206

2. Andwhereas the undersigned has ordered the sale of property mentioned in the Schedule below in satisfaction of the said certificate. repayment of the loan, the following Secured Asset(s) have been mortgaged to ABCL by the said Borrower's respectively. _(provisonalbst R —

3. And whereas there will be due there under a sum of Rs.92079443.00 together with costs and future interest @ 18.36% p. a. with Sr . Demand Notice Date o 13 D“‘“;‘_'E*‘““ TL;? listof prespective 1 26-03-2026
quarterly rests, from the date of filing of O. A. i.e. 01/06/2000 il its realization along with cost, Notice is hereby given that in No Name and Address of the Borrower(s) and NPA Date Description of Immovable Property R e e e P
absence of any order of postponement, the property/properties as under shall be sold by e-auction and bidding shall take place 1 11.MR. AKHIL SHARMA S/ KRISHAN MOHAN SHARMA Al That Piece And Parcel Of The Property avaiation matnix anid requast for resckiian
through "On line Electronic Bidding through the website https://www.bankeauctions.com on 20/03/2026 between 12.00 pm and - ( . . plang to prospective raclution applicants

: : ; . . . 147 MISHRA JI KI HAWELI KAYASTHWARA DEOBAND, Bearing House No. 463, Having Area 265.888 i e
01.00 pm with extensions of 5 minutes duration after 01.00 pm, if required. Sq. Yds. Having Dimension In East & West 40 15 Last date for Submission of rEsouftion plans | 30-04-2020
it ; - SAHARANPUR UTTAR PRADESH - 247554 G- YCS. Having UImension i tas es 16| Process amall W to submil Expeession o cim.ideabidcersplizgmail.com

4. The description of the property proposed to be e-auctioned is as follows: MOBILE NO. _ 9012836630 EMAIL: 09-02-2026 Ft. In North & Soth - 52 Ft. Situated At Mohalla L Moo e : R

SI. No. Description of property Reserve Price EMD akhilsharma@rediffmail.com & gzﬁs;:(\;vagsﬁgnsgﬁggi%%rPijrt%:PaPidLesrr]]S” 17:| Details of the comporate debsar's registration” | Mot Registered Yed

1, PROPERTY |.E. HOTEL BLUE SAPPHIRE, NO. 3351-54, WARD NUMBER | Rs. 12,91,00,000.00 |Rs. 1.30 CRORES ALSO AT : MR. AKHIL SHARMA PROPRIETOR OF A S|  03-02-2026  |Boundaries As Per Actual : East : House Of G 33 Hes L

16, CONSTRUCTED ON LEASE HOLD PLOT NUMBER 32, BLOCK Q,
MEASURING 195 SQ. YARDS, KHASRA NUMBER 3295/3115, 3116, 3117
AND 3120 SITUATED AT CHRISTIAN COLONY, BASTI REHGAR, KAROL
BAGH, NEW DELHI

5. The EMD shall be paid through Demand Draft/Pay Order in favour of Recovery Officer, DRT-I, Delhi-A/c T.R.C. No. 1713/2022
along with self-attested copy of Identity (voter I-card/Driving/license/passport) which should contain the address for future
communication and self-attested copy of PAN Card must reach to the Office of the Recovery Officer, DRT-I, Delhi latest by 17/03/2026
before 5.00 PM. The EMD received thereafter shall not be considered. The said deposit be adjusted in the case of successful bidders.
The unsuccessful bidder shall take return of the EMD directly from the Registry, DRT-I, Delhi after receipt of such report from e-auction
service provider/bank/financial institution on closure of the e-auction sale proceedings.

6. The envelope containing EMD should be super-scribed “T.R.C. No. 1713/2022” along with the details of the sender i.e. address,
e-mail ID and Mobile Number etc.

7. Intending bidders shall hold a valid Login Id and Password to participate in the E-Auction email address and PAN Number. For details
with regard to Login id & Password, please contact M/s C-1 INDIA PVT. LTD., PLOT NO. 68, 3RD FLOOR, SECTOR-44,
GURUGRAM 122003, HARYANA, INDIA HELPLINE NO. 7291981124/25/26, P. DHARANI KRISHNA, MOBILE NO. 9948182222,
WEBSITE: http://lwww.bankeauctions.com, and Email support@bankeauctions.com, dharani.p@c1india.com

8. Prospective bidders are required to register themselves with the portal and obtain user ID/password well in advance, which is
mandatory for bidding in above e-auction from M/s C 1 INDIAPVT. LTD.

9. Details of concerned bank officers/Helpline numbers etc. are as under: -

Name & Designation Email & Phone Nos.

DEEPAK KUMAR (CHIEF MANAGER) 7769988880, cs8075@pnb.bank.in

10.What is proposed to be sold are the rights to which the certificate debtors are entitled in respect of the properties. The properties will
be sold along with liabilities, if any. The extent of the properties shown in the proclamation is as per the Recovery Certificate schedule.
Recovery Officer shall not be responsible for any variation in the extent due to any reason. The properties will be sold on 'as is where
is'and as is whatis' condition.

11. The property can he inspected by prospective bidder(s) before the date of sale for which the above named officer of the bank may be
contacted.

12.The undersigned reserves the right to accept or reject any or all bids if found unreasonabe or postpone the auction at any time without
assigning any reason.

13.EMD of unsuccessful bidders will be received by such bidders from the Registry of DRT-I, on identification/production of Identity proof
viz., PAN Card, Passport, Voter's ID, Valid Driving License or Photo Identity Card issued by Govt. and PSUs. Unsuccessful bidders
shall ensure return of their EMD and, if not received within a reasonable time, immediately contact the Recovery Officer, DRT-I, Delhi/
orthe Bank.

14.The sale will be of the property of the above named CDs as mentioned in the schedule below and the liabilities and claims attaching to
the said property, so far as they have been ascertained, are those specified in the schedule against each lot.

15.The property will be put up for the sale in the lots specified in the schedule. If the amount to be realized is satisfied by the sale of a
portion of the property, the sale shall be immediately stopped with respect to the remainder. The sale also be stopped if, before any lot
is knocked down, the arrears mentioned in the said certificate, interest costs (including cost of the sale) are tendered to the officer
conducting the sale or proof is given to his satisfaction that the amount of such certificate, interest and costs have been paid to the
undersigned.

16.No officer or other person, having any duty to perform in connection with sale, however, either directly or indirectly bid for, acquire or
attemptto acquire any interestin the property sold.

17.The sale shall be subject to the conditions prescribed in the Second Schedule to the Income Tax Act, 1961 and the rules made there
under and to the further following conditions: The particulars specified in the annexed schedule have been stated to the best of the
information of the undersigned, but the undersigned shall not be answerable for any error, mis-statement or omission in this
proclamation.

18.The amount by which the biddings are to be increased shall in multiple of Rs. 1,00,000.00 (Rs. One Lac Only). In the event of any
dispute arising as to the amount of bid, or as to the bidder, the lot shall at once be again put up to auction.

19.The Successful/Highest bidder shall be declared to be the purchaser of any lot provided that further that the amount bid by him is not
less than the reserve price. It shall be in the discretion of the undersigned to decline acceptance of the highest bid when the price
offered appears so clearly inadequate as to make itinadvisable to do so.

20.Successful/ highest bidder shall have to prepare DD/Pay order for 25% of the sale proceeds favoring Recovery Officer, DRT-I, Delhi,
A/C. T.R.C. No. 1713/2022 within 24 hours after close of e-auction and after adjusting the earnest money (EMD) and
sending/depositing the same in the office of the Recovery Officer so as to reach within 3 days from the close of e-auction failing which
the earnest money (EMD) shall be forfeited.

21.The Successful/Highest Bidder shall deposit, through Demand Draft/Pay Order favoring Recovery Officer, DRT-l, Delhi
A/CT.R.C. No.1713/2022 the balance 75% of the sale proceeds before the Recovery Officer, DRT-lon or before 15th day from the date of
sale of the property, exclusive of such day, orifthe 15th day be Sunday or other holiday, then on the first office day after the 15th day along
with the poundage fee @ 2% upto Rs 1,000 and @ 1% on the excess of such gross amount over Rs. 1000/- in favor of Registrar,
DRT-IDelhi. (In case of deposit of balance amount of 75% through post the same should reach the Recovery Officer as above.)

22.1n case of default of payment within the prescribed period, the property shall be resold, after the issue of fresh proclamation of sale.
The deposit, after defraying the expenses of the sale, may, if the undersigned thinks fit, be forfeited to the Government and the
defaulting purchaser shall forfeit all claims to the property or to any part of the sum for which it may subsequently be sold.

SCHEDULE OF PROPERTY

Claims, if any, which have been
put forward to the property, and
other known particulars bearing
on its nature and value.

Lot.
No.

Details of any
encumbrance to
which property
is liable

Description of the property to be sold with the names of|  Revenue
the co-owners where the property belongs to the defaulter ?ﬁ:ﬁi;‘l:g%’:
and any other person as co-owners.

any part thereof
1. |PROPERTY |.E. HOTEL BLUE SAPPHIRE, NO. 3351-54, WARD
NUMBER 16, CONSTRUCTED ON LEASE HOLD PLOT NUMBER
32, BLOCK Q, MEASURING 195 SQ. YARDS, KHASRA NUMBER
3295/3115, 3116, 3117 AND 3120 SITUATED AT CHRISTIAN
COLONY, BASTIREHGAR, KAROL BAGH, NEW DELHI

No information received

Given under my hand and seal on 12/02/2026 e ~ NIRANJAN SHARMA, Recovery Officer-II,

S Debts Recovery Tribunal-1, Delhi

ENTERPRISES  MOHALLA  KAYASTHWARA  DEOBAND
SAHARANPUR - 247554. ALSO AT : MR. AKHIL SHARMA
S/0 KRISHAN MOHAN SHARMA, HOUSE NO. 463, MOHALLA
KAYASTHWARA DEOBAND, SAHARANPUR-247554

2.MRS. MONIKA SHARMA W/0 AKHIL SHARMA, 147
MISHRA JI KI HAWELI KAYASTHWARA DEOBAND, SAHARANPUR
UTTAR PRADESH - 247554 , MOBILE NO. — 8650396330. ALSO
AT : MRS. MONIKA SHARMA W/0 AKHIL SHARMA, HOUSE
NO. 463, MOHALLA KAYASTHWARA DEOBAND, SAHARANPUR-
247554,

Loan Account No. - ABSAHSTS000000814045 &
ABSAHSTS000000815417

Total O/s Dues
Amount -

Rs. 31,41,777/-
(Rupees Thirty One
Lakh Forty One
Thousand Seven
Hundred Seventy
Seven Only) as on
09-02-2026

Ranjeet Rohela, West : Road 15 Ft. Wide, North
: House Of Ajit, South : House Of Ravi .
Boundaries As Per Gift Deed No. 4128 Dated
01-04-2024. East : House Of Ranjeet Rohela,
West : Road 6 Mtr. Wide , North : Plot Of Akhil
Sharma, South : Gairaj Ravi. Boundaries As Per
Sale Deed No. 5451 Dated 09-06-2023, East :
House Of Ranjeet Rohela, West : Road 15 Mtr.
Wide, North : Plot Of Pran Mohan Sharma,
South : Property Of Akhil Sharma. Boundaries
As Per Sale Deed No. 5450 Dated 09-06-2023
East : House Of Ranjeet Rohela, West : Road
15 Mtr. Wide, North : House Of Vijay Kashyap,
South : Plot Of Vijay Sharma & Atul Sharma.

1.M/S E P S (ENGINEERING POINT SOLUTION) THROUGH OTS
PROPRIETOR MR. JAYBHADRA JHA KATORI MILL PLOT NO 23, MOHAN
NAGAR GHAZIABAD, UTTAR PRADESH - 201007 . ALSO AT : M/SEPS
(ENGINEERING POINT SOLUTION) THROUGH OTS PROPRIETOR MR.
JAYBHADRA JHA PLOT NO. 127, 128 &129, KHASRA NO. 66MI VILLAGE
SAHIBABAD, PARGANA LONI' GHAZIABAD UTTAR PRADESH-201007.
2.MR. JAYBHADRA JHA S/0 SHOBHA NARAYAN JHA, H. NO. 128,
GALI'NO. 2, OM NAGAR, MOHAN NAGAR GHAZIABAD, UTTAR PRADESH
-201007. MOBILE NO.- 9211617160, Email: jharites2008@gmail.com
ALSO AT : MR. JAYBHADRA JHA S/0 SHOBHA NARAYAN JHA, PLOT
NO. 127, 128 &129, KHASRA NO. 66MI VILLAGE SAHIBABAD, PARGANA
LONI GHAZIABAD UTTAR PRADESH-201007.

3. MR. SHANU KUMAR JHA S/0 MR. JAYBHADRA JHA , H. NO. 128,
GALI'NO. 2, OM NAGAR, MOHAN NAGAR GHAZIABAD, UTTAR PRADESH
-201007 . MOBILE NO. -8750118344. ALSO AT : MR. SHANU KUMAR
JHA S/0 MR. JAYBHADRA JHA PLOT NO. 127, 128 &129, KHASRA NO.
66MI VILLAGE SAHIBABAD, PARGANA LONI GHAZIABAD UTTAR
PRADESH-201007.

4.MRS. ANUJA JHA W/0 MR. JAYBHADRA JHA, H. NO. 128, GALI
NO. 2, OM NAGAR, MOHAN NAGAR GHAZIABAD, UTTAR PRADESH -

09-02-2026
&
03-02-2026
Total O/s Dues
Amount -

Rs. 69,75,491/-
(Rupees Sixty Nine
Lakh Seventy Five

Thousand Four

Hundred Ninety One
Only) as on 09-02-

ALL THAT PIECE AND PARCEL OF THE PART OF
i.PLOT BEARING NO. 127 AREA MEASURING
455Q. YRDS. I.E. 37.62 SQ. MTRS. ii.PLOT
BEARING NO. 128 AREA MEASURING 25SQ.
YRDS. I.E. 21SQ. MTRS, iii.PLOT BEARING NO.
129(SOUTHERN PORTION) AREA MEASURING
25.09 SQ. YDS. I.E., 21.65 SQ. MTRS.

ALL FALLING IN KHASRA NO. 66MI, SITUATED
AT VILLAGE SAHIBABAD, PARGANA LONI,
TEHSIL & DISTRICT GHAZIABAD UTTAR
PRADESH. TOTAL AREA MEASURING 863 SQ.
FT. AND IS BOUNDED AS UNDER :
BOUNDARIES AS PER THE ACTUAL/ SITE EAST
:15 FT. WIDE ROAD, WEST : OTHER VACANT
PROPERTY, NORTH : OTHER PROPERTY,
SOUTH : OTHER PROPERTY. BOUNDARIES OF
THE PLOT NO.127, EAST :16 FT. WIDE ROAD,
WEST : OTHER PROPERTY, NORTH : SELLER’S
PROPERTY, SOUTH : OTHER PROPERTY.
BOUNDARIES OF THE PLOT NO.128, EAST :16

TAJGANJ, AGRA-282001, UP

2.MR. MANOJ RATHAUR S/0 TARA CHAND , PLOT NO.-29, KHASRA
NO.-40, SHIVAM VATIKA MAYAPUR KHERIA, AGRA-282010. M-7417962058.
ALSO AT : MR. MANQJ RATHAUR S/0 TARA CHAND 30-B/164, BALDEV
NAGAR NAI ABADI, GOBER CHAUKI TAJGAN), AGRA-282001, UP

3.MRS. GUDDI DEVI W/0 TARA CHAND, PLOT NO.-29, KHASRA NO.-40,
SHIVAM VATIKA MAYAPUR KHERIA, AGRA-282010. M-6398645834. ALSO
AT : MRS. GUDDI DEVI W/0 TARA CHAND 30-B/164, BALDEV NAGAR NAI
ABADI, GOBER CHAUKI TAJGAN), AGRA-282001, UP

4.MR. TARA CHAND RATHORE S/0 MOHAN LAL RATHORE, PLOT

201007. MOBILE NO.- 9213229737, ALSO AT : MRS. ANUJA JHA W/O 2026 FT. WIDE ROAD, WEST : OTHER PROPERTY.
MR. JAYBHADRA JHA , PLOT NO. 127, 128 &129, KHASRA NO. 66M| NORTH : SELLER'S PROPERTY, SOUTH : PLOT
VILLAGE SAHIBABAD, PARGANA LONI GHAZIABAD UTTAR PRADESH- NO.-127 HARI NARAYAN. BOUNDARIES OF THE
201007, PLOT NO.129, EAST : SELLER PROPERY &
Loan Account No. - ABN_NSTS000000770416 & 1810” WIDE RASTA, WEST : PROPERTY OF
ABN_GSTS000000868997 MAHAVIR, NORTH : SELLER'S PROPERTY,
SOUTH : VACANT PROPERTY OF ANUJA JHA.

3 |1.M/S SUNAKSHI TRADING COMPANY THROUGH ITS
PROPRIETOR MR. MANOJ RATHAUR, PLOT NO.-29, KHASRA NO.-40,
SHIVAM VATIKA MAYAPUR KHERIA. AGRA -282010. EMAIL - _
dharmendrarathore654@gmail.com . ALSO AT : M/S SUNAKSHI 09-02-2026 Al That Piece And Parcel Of The
TRADING COMPANY THROUGH ITS PROPRIETOR MANO) < Property I.E., Part Of Plot No.-29 And
RATHAUR, 30-8/164, BALDEV NAGAR NA! ABADI, GOBER CHAUKI| g2 09026  |Plot No.-30, Both Plot Together

Total O/s Dues
Amount -
Rs.45,74,080.72
(Rupees Forty Five
Lakhs Seventy Four
Thousand Eighty
and Paisa Seventy
Two Only) as on

Admeasuring 155.51 Sq. Mtrs. I.E., 186
Sq. Yds. Part Of Khasra No.40, Together
With  Structire Thereon Situated At
Shivam Vatika, Mauza- Mayapur, Tehsil
And District Agra And Bounded As
Under:

East — Rasta 7.32 Mtr. Wide

West - Part Of Plot No. 28

North - Part Of Plot No.29

FOOTWEAR, 46/98R/17B, BHEEM NAGAR JAGDISHPURA, AGRA-
282002. M-9997546938, EMAIL-n23909146@gmail.com

ALSO AT : MR. NAND KISHORE S/0 BHOGI RAM, 46/226, BHIM
NAGAR, JAGDISH PURA CIVIL LINES, AGRA-282002

2.MRS.INDRAWATI W/0 NANDAN, 46/225, BHIM NAGAR, JAGDISH
PURA  CIVIL LINES, AGRA-282002, M-8979833372, EMAIL -
indrawati1972@gmail.com. ALSO AT : MRS.INDRAWATI W/0 NANDAN

46/226, BHIM NAGAR, JAGDISH PURA CIVIL LINES, AGRA-282002.
Loan Account No. ABAGRSTS000000710266

NO.-29, KHASRA NO.-40, SHIVAM VATIKA MAYAPUR KHERIA, AGRA-|  09-Feb-2026
282010. ALSO AT : MR. TARA CHAND RATHORE 5/0 MOHAN LAL RATHORE South - Plot No. 20 And 19
30-B/164, BALDEV NAGAR, NAI ABADI, GOBER CHAUKI TAJGAN], AGRA-
282001, UP. Loan Account No. - ABAGRSTS000000564307

4 [1.MR. NAND KISHORE S/0 BHOGI RAM, 46/98 A/1, BHEEM NAGAR 09-02-2026 ALL THAT PIECE AND PARCEL OF THE HOUSE
JAGDISHPURA AGRA-282002. & CONSTRUCTED THEREON, BEARING
ALSO AT : MR. NAND KISHORE PROPRIETOR M/S ANANYA 03-02-2026

Total O/s Dues
Amount -

Rs. 23,85,103.30/-
(Rupees Twenty
Three Lakhs Eighty
Five Thousand One
Hundred Three and
Thirty Paisa Only) as
on 09-Feb-2026

MUNICIPAL NO. 46/226, KHASRA NO.-141,
HAVING AREA MEASURING 66.88 SQ. MTRS.
AND COVERED AREA MEASURING 34.48 SQ.
MTRS. SITUATED AT BHEEM NAGAR,
LOHAMANDI WARD, TEHSIL & DISTRICT -
AGRA-282002 AND BOUNDED AS UNDER:
EAST - HOUSE OF CHOTTEY LAL KAIM

WEST - HOUSE OF BHOGI RAM

NORTH - ROAD 20 FT. WIDE & OPENING
SOUTH - HOUSE OF PAPPU MAHOR

With further interest, additional Interest at the rate as more particularly stated in respective Demand Notices dated mentioned above, incidental
expenses, costs, charges etc incurred till the date of payment and / or realization. If the said Borrower's shall fail to make payment to ABCL as
aforesaid, then ABCL shall proceed against the above Secured Asset(s) / Immovable Property (ies) under Section 13(4) of the said Act and the
applicable Rules entirely at the risk of the said Borrower's / Legal Heir(s) / Legal Representative(s) as to the costs and consequences.

The said Borrower's/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset(s) / Immovable
Property(ies), whether by way of sale, lease or otherwise without the prior written consent of ABCL. That please note that this is a final notice under
Sec. 13(2) of the Securitization & Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 (54 of 2002). Needless to say, that

ABCL shall be within its right to exercise any or all of the rights referred to above against the borrower(s) entirely at their risk, responsibility

Date : 15.02.2026, Place : Agra, Ghaziabad, Saharanpur

epaper.financiaiexpress.mn‘. .

& costs.
Authorised Officer, Aditya Birla Capital Limited

Date: 14.02.2026
Place: New Delhi

Nole: CIRF Period expiring on 15.02. 2028, Hence, necessary apphcation baing filed before
Hin'ile Adjisdicating Snharity seeking edension of CIRP pesid,

Prabhakar Kumar
Resolulion Professional
IBBI/IPA-DD2P-NOOD7 T4/201B-2019/12373
AFA Valid up o 31-Dec Z026
Regd Add: B-5/41, Ground Floor, Vivekanand Apartment,

Sector 8, Rohini, NCT of Dethi - 110085
Far Idea Bullders Private Limited

Sd/-

o
[

14
13
16
17

N5

Particulars

' Total Incame from Operations

Met Profit 1 [Loss) for the period (before Tax,
Excentional and’or Extraordinary lamsg)

Met Profil | (Loss) for the period before fax
[after Exceplional andlor Extraordinary iterms#]
Mat Prodit / [Loss) for the pariod affer fax

| [after Exceplional andfor Extraordinary ilamsw)

Todal Comprehensive Income for the penod
[Compriging Profit / (Loss) for the period
[after tax) and Othar Comprahensive Incame

| (after tax)]

Paid up Equity Share Capital

Resanves (axcluding Revaluation Resana)
Secerdies Premium Account

Metvworth (excheding DRR of Bs. 1502 45)
Pald up Debi Capilal [ Duistanding Debt
Outstanding Redearnable Prefarance Shares
Debt Equity Rakic

Earnings Per Share (of Rs. 10v- gach)

[ [for continuing and discontinued opseations) -

1. Basic:

£, Diluted:

Capial Redempton Resena
Debeniura Redemption Resarve
Debl Service Coverage Ralio
intarest Sarvica Cowerage Ratio

Notes:
(a) The abowe is an extract of the detaded format of half yearly! annual financial resulls filed
with the Sfock Exchange under Reguiation 52 of the SEBI (Listing and Other Disclosura
Requirements) Fegulations, 2015 and in terms of SEBI Circular {CIRIMDNDE 16208015)
dated August 10, 2016, The Tull format of the Francial results are available on the
wabsite of BSE Limited al www.bseinda com and alsa on the Company's websila
ww.neswlookdevelopers.com
(b For the dems referred in sub-clauses (@), (b), (d)-and (e) of the Regulation 52 (4] of the
SEBI (Ligting and Other Disclosure Raguiraments] Regulations, 2015, the perlinent
disclosures have been made Lo the Stock Exchange, BSE Limiled and can be acosssed
on the URL kips: s newlookdevelopers. comfinvestors!
[c] The Above results of the Company have been Ausdied by the Statutory Auditors and they
have issued an ungualified awdil opinian on the same.
[d} & - Excaplional and/or Extraordinary items adjusied [i-any) in the Satement of Profit and
Loss in accordance with ind AS Rules, whicheveris applicabla
(&) *- The pertingnl ibems need 10 be disclosed if the said disciosura & reguired as per
Regulation 52(4) of the SEBI {Lisling and Other Disclosure Requirements) Requlations,
For and on behalf of the Board of Directors |

| Guarter Ended | Qusarter Ended | Year Ended |
| 31122025 | 31272024 3100372025
| (Un Audited) | (Un Audited) | (Audited)

172.09
114677
1278.31)

{281.24)

281.24)
11.37

12 46636
18,198.07
1097528
Ml

Pl

0249

1247 35)
1247 35)
il
1,502 45
13440
NE200)

FINANCIAL RESULTS FOR THE QUARTER ENDED
ON 315T DECEMBER, 2025

[Regulation 52(8), read with Regulation 52{4), of the SEBI (LODR) Regulations, 2015]

i*in

46975 | 3.263.24
(17.39) | (635.25)
(17.39) | (621.81)
(1568) | (FBD.99)
(15.68) | (GD0.EE)
1137 11,37
1521604 113,054 .14
1819807 (1819807
1172408 111,551,713
il il

Pl il '
0z 0.24
(1379 | (60635
(13.79) | (606585
Pl il

1.502.45 | 1,502.45 1
(110.61) (17.03)
(105.32) (BG6.76)

NEW LOOK BUILDERS AND DEVELOPERS PRIVATE LIMTIED |

(FORMERLY KNOWN AS ANSAL PHALAK INFRASTRUCTURE PRIVATE LIMITED) :

(CIN : UT0100DL2010PTC208167)

First Floor, The Great Eastern Centre, 70, Nehru Place,
Behind IFCI Tower, New Delhi 110019

Lacs)

MNew Look Builders and Developers Private Limited |

Date: 14.02. 2026
Place; MNew Delhi

Sdl- |

Surender Kumar |
Directar |

DIN: 07834600 |

New Delhi
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'{ﬂaTIE'IH: L65910CH1984PLC021285
TS, e Wie W 78, ghedd Ui, -1, 9ER1E-160002, TRIM: 0172-2993903
é—ﬁ?«n marblefinltd@gmail.com, a'a'HTs'c“: www.marblefinvest.com
et 31.12.2025 aﬁmﬁﬂ@ﬁﬂn@%ﬁqaﬁ@uﬂ@aﬁ?ﬁwuﬁuﬂiﬁrvg
KRS I
.| feero Eetiin) ¥ W |yd ad #§ W
4. fommet Hrers wwey T
31.12.2025 | 31122025 | 31.12.2024
( FTeRTEa ) | ( STeRTa )| (3TieRtara)
1. | yETe | F ™ 3.23 9.77 3.29
2. |eEfa & faw g emw/(Bi) (R, T qenan| (1.20) (3.79) (1.85)

STAERY 7} | )

3. |®R G gd srafy & fou gs @ (@1f) (o @eman | (1.20) (3.79) (1.85)

TR 7l ok 915

4. | &F oI5 3@ F SRA g A () (| (1.20) (3.79) (1.85)

AT TERY el o 9G)

5. | safi % R Pt =AM o [sEf % faw (aR % 9w) | (1.20) (3.79) (1.85)

A/ (BI) T 3T AR 3T (FT F 9 i A ek ]

6. | SR TR S et TR 10 . 9fa 279.90 279.90 279.90

7. | T o < SRl gor o H ST STPER SRR | 16496 | 616496 | 6179.23
(JTeieRa Rfaal & ifaRe®)

g, | 3 Ul R (10/-%. 9ld) (S o sfg y=ei 89):

1. 94 (0.04) (0.14) (0.07)

2. TgHd (0.04) (0.14) (0.07)
femfurat: Iodie foeror et (PR qA T TFIR ai) e, 2015 & fafwEee 33 % Wi IR aeR |
<ifga it ¢ ot fercfar aRtomst o ferga w61 TR | forciar Rt 2t Tiguf faeror fidfere win vae o e
(MSEI) %! SadEe www.msei.in 3R FH! % JewEe. www.marblefinvest.com W 3uered § 3R 3% e T TT HaR
e & W § off T foRe S W € A5 AT

Fd WEe fRAae fafres

TA: GEE %/~ (HAA )
faieh: 14.02.2026 qut Shifereh QoTeR o Hewet
DIN:08562859

RAI{AN STEELE LlMITEﬂ

UNAUDITED RESULTS FOR THE QUARTER ENDED ON 31° DECEMBER, 2025

Al armls, In Lakhs|
;Sﬁ Particuilars Cuarir | Yaar-Ended | Comesponding
endad 31 a1 3 moniths:
Descramnbeas, Margch, e in T
2025 2025 Pravious 31"
Diecambar,
1. [Talal Indrme e Operalions Z9E 90 1248.E9 41250
2, et Profit { {Loss) for the pencd {berdons 553 12486 253
| Tax, Excepfional andior Estracrdinary ilems®)
3. [t Frofil { {Loss) Ior e pencd Baitee b 5.23 12386 2520
{afar Expaptional andiar Exmordnary tems") e
4, el Profil { {Loss} for the peiod after’ B 423 1108 1r.20
| Hafar Excaptional and'or Extraordingny bems")
&, [Tokal Comprehensie Income Sor e period  [Compe- 473 1108 17,20
sing Proff ) (Losa) for he penod afhar 8:) and Olfar
Compreharsive Incoma (after ]
8. [Equily Shre Coplbal F24.00 324,00 2400
7. | Resarves (encluding Revaluseon Rasene) 178145 17648 1597 04
8, |Eamings Par Sham of Re. 1 pach (ior continuing
andl ciscantinued aperatione) -
i, Basic - 0413 {034 (053
'3 Dhiufest: 0013 034 0053

Moty

ah Thi= above i an axiract ol the delaied Tonmad of CuaterhAnnual Financial Resuts filed with he ook
Exnchangas under Reguiation 33 of the SEBI (Listing and Uher Digsiceure: Recguirameants) Regulatons
2076, The full farmal al $e Ousrieddfrrus Finanos Resulls 5 aveildbies on e websies of e ok
Exchanged{s)end the keled eniiy

For Rakan Stewls Limited [=

niegw wsae fafdes
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"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurredasaresultof
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
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